FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
LIQUID PAPER FINSERVE PRIVATE LIMITED

1. | Name of Corporate Person Liquid Paper Finserve Private Limited

2 | Date of Incorporation of Corporate person | 15/10/2004

Authority under which Corporate Person is | Registrar of Companies- Delhi I
Incorporated/ Registered

4, | Corporate Identity Number / Limited Liability | U85993DL2004PTC129973
Identity Number of Corporate Person

5. | Address of the Registered Office and Unit No-500, 5th Floor ITL Twin Tower,

Principal Office (If Any) of Corporate Plot No-B-9 NSP Pitampura,
Person Saraswati Vihar, North West Delhi,
Delhi, India, 110034

6. | Liguidation Commencement Date 04th May 2026
of Corporate Person

7| Name, Address, Email Address, Deepak Kumar Garg
Telephone Number And The Registration | Regd. No: IBBI/IPA-002/IP-N00796/
Number Of The Liquidator 2019 -2020/12560

Communication Address: 7A,
Atmaram House No-1, Tolstoy Marg,
New Delhi 110001

Regd. Address: |-702A, Ajnara Integrity,
Rajnagar Extension, Ghaziabad,
Uttar Pradesh 201017

Process email id:
liquidpaperfinserve.vol@gmail.com
Regd. Email ID:

deepakgarg07 @rediffmail.com
Mobile No: +91-9871212610

8. | Last Date for Submission of Claims 03rd June, 2026

Notice is hereby given that the Liquid Paper Finserve Private Limited has commenced
voluntary liquidation on 04th May 2026
The stakeholders of Liquid Paper Finserve Private Limited are hereby called uponto submita
proof of their claims, on or before 03rd June, 2026 to the liquidator at the address mentioned
againstitem?7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submitthe proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claimshall attract penalties.
Sd/-
Deepak Kumar Garg
Liquidator of Liquid Paper
Finserve Private Limited
Date: 08.05.2026 IP Regd. No: IBBI/IPA-002/1P-N00796/2019 - 2020/12560
Place: New Delhi AFA Valid till 31.12.2026
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HFORM A"
PUBLIC ANNOUNCEMENT
(Requlatlan 14 of the Insehency and Bankrupicy Board of lndis
(Woluntary Liquidation Process} Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
INDHALA BOUTIGUE RESQORTS PRIVATE LIMITED

1.| Mame of Carparate Person | INDHAA BOUTIQUE RESORTS PRIVATE LIMITED

2.| Dafe of Incorparadion of Coeporata Person | 29.01.2021

3| Aulhority Under Which Comosale REGIZTRAR OF COMPANIES [ROC), HARYAMNA
Farsen & Incorporated Regisierad

4.| Corporase ddenfty Mumbar [Limited Liabefity | USS108HR 202 IPTCOA2543

Idunlity Mumber of Corporale Parson

5. Address of The Registored Olfice and D Mg QulllT (BT 3ed Floar, Palam
Princinat Office (IF Any) O Conporate Person| Vyapar Bendra, Palam Vikar, {Gungaen), Gurgaon
Pafam Vihar, Harvana-122017, India

8. | Lgusdation Commancemant Data of 05 06 2024

Corporate Person

Hame : Ragev Sharma

Address . H.lko, 08, [Near Gale No-3], Shivali
City, Sactor-127, Kharer, Megr Mansa Dend Mandir
Sahibeada Ajit Singh Nagar, Punjas-1406307
Emall Address : rsrajeevsharmaca@ogmad com
Tel Ho.: 09B55ETA4446
Reg Na. af The Liguidator
Q20040 2020-202 113142

T.| Name, Aodress, Emas Addrass, Jelephone
Rumbser and The Heglisiration Number of
The Lsquidator

1B A L] 10| PP

8. | Last Diate fior Submizsion of Claims 04.08. 2026

Motice is hereby given that tha INDHAA BOUTIQUE RESGRTS PRIVATE LIMITED has commancad
saluntary quidation on 05,05 2026

The stakehokders of INDHAA BOUTMIIE RESORTS PRIVATE LIMITED ase hetaby called upon (o
submit & proof of their caims, on or before 04062026 1o the fquidataor at the address mentopad
against lam T

The linamecial graditars shall submi their preal of dams by electionic mearss anly, All olber stakeholdars
miay- subemit e praof of diaims in person, by post or by alecironic means.

Submiz=sion of fal=a or misleadmg proofs of claim shall altract panalties, &
LICUIDATOR
RAJEEW SHARMA
INDHAL BOUTIIUE RESORTS PRIVATE LIMITED
IBEIIPA-001AP-P-H2004/ 2020-2027113142

Cate : 0605208
Plice : Maohall {Funjah)

NOTICE
(PURSUANT TO RULE 30 OF THE COMPANIES
(INCORPORATION) RULES, 2014)
BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR, NORTHERN REGION
IN THE MATTER OF
Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of sub-rule (5) of rule 30 of the Companies (Incorporation)
Rules, 2014
AND
IN THE MATTER OF CHAKRAVYUHA DYNAMICS PRIVATE LIMITED
(Formerly Known as Major Aerospace Systems Private Limited)
(CIN: U62099UP2023PTC186261)
having its registered office at J 2107 Tower J, Muradnagar, Murad
Nagar (Ghaziabad), Ghaziabad, Ghaziabad, Uttar Pradesh, India,
201206 (Petitioner)

Notice is hereby given to the General Public that the company
proposes to make application to the Central Government under Section
13 of the Companies Act, 2013 seeking confirmation of alteration of
the Memorandum of Association of the Company in terms of the
Special Resolution passed at the Extra Ordinary General Meeting held
on May 04, 2026 to enable the company to change its Registered
office from the “State of Uttar Pradesh” to “the State of Telangana”.
Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either on
the MCA-21 portal (www.mca.gov.in) by filing investor complaint form
or cause to be delivered or send by registered post of his/her objections
supported by an affidavit stating the nature of his/her interest and
grounds of opposition to the Regional Director, Northern Region at
B-2 Wing, 2nd floor, Pt. Deendayal Antyodaya Bhawan, 2nd Floor,
CGO Complex, New Delhi — 110003, email: rd.north@mca.gov.in
within fourteen days of the date of publication of this notice with a
copy to the applicant company at its registered office at the address
mentioned below:

Registered Office

J 2107 Tower J, Muradnagar,
Murad Nagar (Ghaziabad),
Ghaziabad, Ghaziabad,

Uttar Pradesh, India, 201206

Place: Ghaziabad
Date: 07.05.2026

For CHAKRAVYUHA DYNAMICS
PRIVATE LIMITED

(Formerly Known as Major
Aerospace Systems Private Limited)
Sd/-

Naveen Kanakadandi

Managing Director and CFO

DIN: 11098737

c>ef|[ELECTRONICA FINANCE LIMITED

woes e | Audumbar, 1011, Erandwane, Dr Ketkar Road. Pune 411004, Maharashira, lndia
POSSESSION NOTICE [(Appendix IV) Rule B(3)]

Wheraas the Authonzed officer of M/s Eleclronica Finance Limited, a Mon-
Banking Financial Company duly incorporated and registered under the
Companies Act, 1956 under the provision of the Secuntisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 O 2002)
(hereinafter referred foas "SARFAES! Act, P002") having its Registered Difice at

FORM NO. 14
[See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER-UI
DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)

4th FloorJeavan Tara Building,Parliament Street,New Daihi-110001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1983 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME

TAXACT, 1981,
RC/I30/2076 PUNJAB NATIONAL BANK
Versus

M/S MERRYLAND HOSPITALS & ORBIT DIAGNOSTIC
To, CENTER PVT. LTD.

(CD 1) WS MERRYLAND HOSPITALS & ORBIT DIAGNOSTIC CENTER
PVT.LTD.

(CD 2) DR. SANDEEP SHARMA S/0 SHRI MANGE RAM SHARMA B-24,
Green Avenue, Church Road, Vasant Kunj, MNew Delhi-110070 Second
Address: 53-F, Seclor-3, Urban Estate, Kurukshetra, Haryana Third
Address: 437, Village Sangrauli, Tehsil Kaithal, Distl. Kaithal, Haryana.

(CD3) SHRI VIKRAM SHARMA B-24, Green Avenue, Church Road, Vasant
Kunj, New Delhi-110070 Second Address: 53-P, Sector-3, Urban Estate,
Kurukshetra, Haryana Third Address: 437, Village Sangrauli, Tehsil Kaithal,
Distt. Kaithal, Haryana.
This i to notify that as per the Recovery Cerificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)
in TAM51/2022 an amoun! of Rs 37436568 (Rupees Three Crore Seventy Four
Lakhs Thirty Six Thousands Five Hundred Sixty Eight Only) along with
pendentelite and future interest @ 15.25% Simple Interest Yearly wef
221052014 Gl realization and cosls of Rs 150000 (Rupees One Lakh Fifty
Thousands Only) has become due against you (Jointly and severally/
Fully/Limited),
2. You are hereby directed to pay the above sum within 15 days of the receipts of
the notice, failing which the recovery shall be made in accordance with the
Recovery of Debts Due o Banks and Financial Institutions Act. 1993 and Rules
there under.
3. You are hereby ordered lo declare on an affidavil the particulars of yours assels
on of before the next date of heanng.
4. You are hereby ordered to appear before the undersigned on 06/07/2026 at
10:30 a.m. for further proceedings
5. In addition to the sum aforesaid, you will also be liable to pay:

(a) Such interesis as is payable for the period commencing immediately after
this notice of the certificate / execution proceedings.

(k) All costs, charges and expenses incurmed in respect of the senvice of this

notice and warrants and othes processes and all other proceedings taken for

recovering the amount due
Given under my hand and the seal of the Tribunal , on this date:02/04/2026.

02.04.2026

Sdl-
RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL DELHI (DRT-2)

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56, 5th Floor, Free Press House, Nariman Point,
Mumbai-400 021, Tel: 91-2261884700
POSSESSION NOTICE
[RULES 8 (1)]
(For Immovable Property)
Whereas the undersigned being the Authorized Officer of Pegasus Assets
Reconstruction Private Limited (PARPL) under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13(12) of the SARFAESI Act read with Rule
3 of Security Interest (Enforcement) Rule, 2002 issued Demand notice dated
21.01.2026 (“13(2) Notice”) calling upon the Borrowers/Co Borrowers/ Mortgagor
namely Mr. Rajendra Pratap Singh (Borrower/Mortgagor) and Mrs. Swaita (Co-
Borrower) to repay the amount mentioned in the notice being Rs. 4,90,78,249.42/-
(Rupees Four Crore Ninety Lakh Seventy-Eight Thousand Two Hundred Forty-
Nine and Forty-Two Paise Only) outstanding as on 20.01.2026 as mentioned in the
said 13(2) Notice together with further interest at the contractual rates and costs,
charges and expenses within 60 days from receipt of the said notice.
The credit facilities availed by the Borrowers from ICICI Bank Limited (herein after referred
as “ICICI Bank”) together with all underlying security interest and all rights, tities and inter-
ests therein have since been assigned by ICICI Bank to Pegasus Assets Reconstruction
Private Limited acting in its capacity as Trustee of Pegasus 2024 Trust 2 (hereinafter
referred to as “PARPL”) under the aegis of the SARFAESI Act, vide Assignment of Debt
Agreement dated 29.07.2025. Pursuant to aforesaid assignment and in accordance with
the provisions of the SARFAESI Act, PARPL has become the lender and is entitled to
recover the entire dues mentioned in the 13(2) Notice, and to exercise all its rights as a
Secured Creditor under the provisions of the SARFAESI Act and rules thereunder.
The Borrowers/Co Borrowers/ Mortgagors having failed to repay the outstanding dues men-
tioned in the 13(2) Notice, notice is hereby given to the Borrowers and the public in gener-
al that the undersigned has taken symbolic possession of the secured asset described here-
in below in exercise of powers conferred on him under Section 13 (4) of the SARFAESI Act,
read with Rule 8 of the Security Interest Enforcement Rules, 2002 on 04.05.2026.
The Borrowers/Co Borrowers/Mortgagors and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge
of PARPL for an amount of Rs. 5,03,32,877.96/- (Rupees Five Crore Three Lakh Thirty-
Two Thousand Eight Hundred Seventy-Seven and Ninety-Six Paise Only) outstand-
ing as on 29.04.2026 with further interest at the contractual rate and costs, charges and
expenses thereon w.e.f 30.04.2026 till the date of payment / realization.
The Borrowers/Co Borrowers/ Mortgagors/ Guarantors attention is invited to the provi-
sions of Section 13(8) of the SARFAESI Act, in respect of the time available to redeem
the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
(Residential Property Being Front/Northern Side, Third Floor With Entire Terrace,
Constructed On Freehold Plot Admeasuring 398.275 Square Yards, Bearing Property
No. A-20. Naraina Vihar, New Delhi-110028).

Sd/- Authorized Officer
For Pegasus Assets Reconstruction Private Limited
(Acting in its capacity as Trustee of Pegasus 2024 Trust 2)

Date: 07.05.2026
Place: DELHI

EI perfecipae limited

Regd. Off.: 810, Chiranjiv Tower, 43, Nehru Place, New Delhi-110019
E-mail id; complianceofficer@perfectpac.com, Website: www.perfectpac.com
CiN: LT2100DL1972PLCO059T1, Phone Mo.: 011-26441015-18

NOTICE TO SHAREHOLDERS

Investor Education and Protection Fund Audhonty [TEPFA), Ministry of Corporate Affairs
(MCA) haslaunched Second 100 days Campalgn—"Saksham Niashak” froen Aprl 07, 202640
July 09, 2026, targebing shareholders whose dividends have remained unpaidiuncizimed
Az per the directive of IEPFA, Perfectpac Limited ['Company’) has initatad the Second
100 Days’ Campaign, "Saksham Miveshak®, for the shareholders, whose dividend are
unpaidiunclaimed, and this nofice is being issuad by the Company as part of tha aforesaid
campaign.

All the shareholders who have unpaidiunclaimed dividendis) or those who are required to
update their Know Your Client ('®YC'), bank mandates, nomines and contact information
or have any issuesiguenes related 1o unpaidiunclaimed deidend and shares, are
requested to write to the Company's Registrarand Share Transfer Agant { BTA') at Skyling
Financial Senaces Private Limided, D-153 A, I" Floor, Okhla Industrial Afes, Phass - |,
Maw Delhi-110020, Tel: 011-40450193-07 and E-mail-parveeniDskylinerta.com or ithe
Moctal Officer of the Company al compl i, The sharehaolders
may furiher note that this campaign has been miaied specifically io reach out to the
sharaholders io update their KYC and nomination defalls.

HEFORM NO. INC-26"
{Pursuant to ruda 30 the Companias
(Incorporatan) Rubas, 20714]
Adwartizement 1o he pubished In fhe
rawspaper for change ol registered office of
the company fom ane stale 12 anathe
BEFORE THE CENTRAL GOVERNMEMNT
KORTHERN REGION DIRECTORATE-,
MEW DELHI
in the matter of sub-sacton (4} of Seclion 13
of Companies Act, 20113 and clauza (a) of
sub-ruta (5} of rale 30 of (he Companies
-:Incnrunratmﬂudﬂum. 2014

In the mater af
SIX SIGMA CERTIFICATION PRIVATE LIMITED
hawing s rogestered office b 83873, Ind Floor,
Gall Ho-8 Wast Vined Migar, Dethi-1 10082
....Pefitianer
Mohce I8 hemaby pvan-to the Genergl Public thal
e company progoses 10 mdke applicaton o
the Candral Governmant urder secton 13 of the
Companies Acl, 2013 2asking confirmalion of
alleration of 1he Mamorandum ol Asscdzalion af
tha Cu:nrrfeng.- n terms of iha special reschution
pazsad al the Exira crdinary general meating hald
an Maonday, 06tk Aprsil,
n:-:uranqpan:.- o chenge itz Registerad Cifice from
“Natianal Capital Territory of Dethi™ Under the
Jurisdiction of Registrar of Companies, Dedii-
I" to "5tate of Uttar Pradesh™ Under the

16 1o enable the

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
LIQUID PAPER FINSERVE PRIVATE LIMITED

Liquid Paper Finserve Private Limited

15/10/2004
Registrar of Companies- Delhi Il

1. | Name of Corporate Person
Date of Incorporation of Corporate person

Authority under which Corporate Person is
Incorporated/ Registered

4. | Corporate Identity Number / Limited Liability
Identity Number of Gorporate Person
5. | Address of the Registered Office and

Principal Office (If Any) of Corporate
Person

U65993DL2004PTC129973

Unit No-500, 5th Floor ITL Twin Tower,
Plot No-B-9 NSP Pitampura,
Saraswati Vihar, North West Delhi,
Delhi, India, 110034

6. | Liquidation Commencement Date 04th May 2026
of Corporate Person
7. | Name, Address, Email Address, Deepak Kumar Garg

Telephone Number And The Registration
Number Of The Liquidator

Regd. No: IBBI/IPA-002/IP-N00796/
2019 -2020/12560

Communication Address: 7A,
Atmaram House No-1, Tolstoy Marg,
New Delhi 110001

Regd. Address: |-702A, Ajnara Integrity,
Rajnagar Extension, Ghaziabad,
Uttar Pradesh 201017

Process email id:
liquidpaperfinserve.vol@gmail.com
Regd. Email ID:

deepakgarg07 @rediffmail.com
Mobile No: +91-9871212610

03rd June, 2026

Notice is hereby given that the Liquid Paper Finserve Private Limited has commenced
voluntary liquidation on 04th May 2026

The stakeholders of Liquid Paper Finserve Private Limited are hereby called upon to submit a
proof of their claims, on or before 03rd June, 2026 to the liquidator at the address mentioned
againstitem?7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submitthe proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

8. | Last Date for Submission of Claims

Sd/-

Deepak Kumar Garg

Liquidator of Liquid Paper

Finserve Private Limited

IP Regd. No: IBBI/IPA-002/IP-N00796/2019 - 2020/12560
AFA Valid till 31.12.2026

Date: 08.05.2026
Place: New Delhi

ALCHEMIST ASSET RECONSTRUCTION COMPANY LTD

CIN No. U74999DL2002PLC117052

A-270, First & Second Floor, Defence Colony, New Delhi-110024
Email: admin@alchemistarc.com, Website: www.alchemistarc.com

POSSESSION NOTICE

(Under Section 13(4) of the SARFAESI Act, 2002 read with Rule 8 of the Security Interest (Enforcement) Rules, 2002)

(For Immovable Property)

Whereas the undersigned being the authorized officer of Alchemist Asset Reconstruction Company Ltd (assignee of SBFC Finance Limited vide as-
signment agreement dated 30.09.2025) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest [Act,
2002 (54 of 2002)] and in exercise of powers conferred under section 13 (12) read with [rule 3] of the Security Interest (Enforcement Rules, 2002
issued Demand notice dated 19th DECEMBER 2025 calling upon the borrower JYOTI KIRANA STORE, SHAMBHU KUMAR SONI, JYOTI
DEVI having loan account no. PR00936376 to repay the amount mentioned in the notice being of Rs.5,67,804/- (Rupees Five Lakhs Sixty
Seven Thousand and Eight Hundred and Four Only ) within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has taken pos-
session of the property described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of
the Security Interest (Enforcement Rules, 2002) on this the 6th day of MAY of the Year 2026;

The borrower(s)/guarantor(s) and the public in general are hereby cautioned not to deal with the property and any dealings with the property shall be
subject to the charge of Alchemist Asset Reconstruction Company Limited for an amount Rs. 5,67,804/- and interest thereon

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

DETAILS OF BORROWERS / ACCOUNTS

Jurisdiction of Regigtrar of Companies Ltlar

Pradesh-ll, ? S Loan Name of Borrower(s) I 1 Date of

Any persan whose intarast is llkefy 1o ba affected r. | Co-Borrower(s) / (Amount | 434 Description of red A Due Date
’.‘Ji!llht. ronasad :_:I:ar.gui_gr 1|'g|rggi5|3r;3u ;_;!:‘é!hu No. | Account No. Guarantor(s()) Due (%) Not(ic)e escription of Secured Asset

af thee r Vi il M

i11 ';urtgrtf?ag:i'.m?a [;?:!.'J.E-nﬁti:lp -#hll:w; investor 1.JYOTI KIRANA Plot No- C- 391, area measuring 44 Sq. yards, out of Khasra No. 72,
E;rr'-l]lfs.:lé'rg-ﬂ: .:?Jl?lﬁgi:-rlﬂrbﬁb ::-E-i;-gr[eguﬂ{j fl_urg[.: 1 | PRO0936376]  STORE Rs. |6- MAY -[situated at Village Chotpur Dadri, Dist- Gautam Budh Nagar, Uttar| 301
by .;n ar-l'lda-,'.li-l .315;"“;":9 [lalu'e’-:fll':u'.is.'tel_ui_runleraslr 2 SHAMBHU 5,67,804| 2026 |Pradesh Pincode- 201301. Bounded By : East — Road 15ft, West - September
and ‘grounds of opposilien 1o the Regiona - - '

Divgcir, NortFiern Recion Divectorste o HEE Dy ____KUMAR SONI Road 30ft, North — Road 12ft, South — Property Khurshid. 2025
at B-2 Wing. 2nd Floar P1. Daencayal Anlyodaya 3.JYOTI DEVI

Bhawan, LG Complexs New Dall=1100035,
within foustden days from the date of publicaton
al this notice with a copy of the apphcant company
at its registered office at the acdress mentioned
balow:
A3803, 2nel Floor, Gall Mg,
‘West Vinod Magar, Defhi-110082
Far and on behalf af tha Applicam
Foe Sin Sigma Cerlifcation Private Limiled

and the general public.

Phone: 011-46562584

The borrower(s)/guarantor(s) are hereby cautioned not to deal with or dispose of, by way of sale, lease, mortgage, charge, or otherwise, the
secured asset(s) described above without the prior written consent of the Secured Creditor.

This publication is made in compliance with the provisions of the SARFAESI Act, 2002, for the information of the borrower(s), guarantor(s),
In case of any queries, please contact the undersigned at the following contact details:

Email: admin@alchemistarc.com, ashutosh@alchemistarc.com

Date:- 08.05.2026

Sii-
Vishwadeep Khain| 1 pjace:. UTTAR PRADESH

Sd/- Authorised Officer
Alchemist Asset Reconstruction Company Limited

Audumber, Plot No 10171, Dr. Ketkar Road, Opp. To Paranjape Boilder Office, The shareholders are requested 1o update their details and claim their unpald/unclaimed gf;-:u-a _._E_gjr_??'ﬂmﬁ DN _.mu:rzznl:lrfﬁlfa;_ (acting in its capacity as Trustee of Alchemist XLVII Trust) Secured Creditor
Erandwane, Pune - 411004 (herainaftar referred to as “EFL"™) and in axarcisa of dividend to prasvent their shanes from being transfermed to the [EPFA, This notice is also
the powers conferred undar Section 13 (12) read with Rula 3 of the Security | | avalable on the Company's website al www perfecipac.com and the website of the Stock
Interest (Enforcement) Rule, 2002 issued a Demand Notice dated 30-MAY-2025 Exchell:ng:&n;glhere the equity shares of the Company are lisied ie. BSE Limited ai PUBLIC NOTICE Registered Office: 601 & 602, Peninsula Business Park,
calfing upon:- 1. Power Product India Property No 29, Situated At Gali No 2| |WHRRESDCREM. - VINDOW FOR RE-LODGEMENT OF JEWELLERY AUCTION CUM INVITATION NOTICE 6th Floor, Tower A, Senapati Bapat Marg, Lower Parel, Mumbai - 400 013 DCB BANK
Friends - Colony, Industrizl Area Shahdara, - East Delhi - 110095, Mob No, TRANSFER REQUESTS OF PHYSCIAL SHARES
9890175116, 2. Satyapal Singh House No. 4, Khasra No. 352, Raj Nagar Colony, In accordance with the SEBI circular no, HO/38M 311{2)2026-MIRSD-POD! 1375002026 The below mentioned Borrowers have been issued notices to pay the entire dues in the facilities availed by them from DCB Bank Ltd. against Jewellery pledged with
Village Betha Hazipur, Lonl, Distt. Ghazahad Uttar Pradesh - 207102 Mob No. | | dated January 30, 2026, all shareholders are hereby informed that in order to further | | DCB Bank Ltd. We are constrained to conduct first auction of the pledged Jewellery as they have failed to pay the entire dues. The first auction will be conducted at the
9899175116, 3. Satyapal Singh H No. 115 - Gall No 1 To 3 F Block Raj Nagar, Loni ra-:ilitatetnerijr}-.r-:-smrséu gﬂl“%“‘:']lfg':f:f;?jm mE"f“:“'T“Ef ;””@“P“Eia""‘im‘? has branches on 08.06.2026 & 09.06.2026 from 12:00 pm to 04:00 pm at below mentioned branches / locations mentioned in the table. Prospective bidders are advised to
Dehat Ghaziahad Uttar Pradesh - 201102, Mob No. 9899175116, 4. Munesh Devi | | been ':*:'E”jf o fe-0Ggemant ol ransber EEHE'“? PG AGHIIN UL oA 1 oy contact the respective bank branch for more details including the detailed terms and conditions of the auction. The borrowers & bidders may refer to our website
F-115 - Gali No 1 To 5, F Block Raj Nagar - Loni Dehat - Ghaziabad - Uttar Pradesh - | | vear from February 05, 2026 to Febeuary 04, 2027 for Sh{ﬂrﬂnders whosoldipurchased | | e ranch addresses venue of auction
201102 to repay the amount mentioned in the notice being Rs.23,34,067/- tha RCUCIRS Priot 1 g -3'1._;201'-3 .-1"? ik S RO 1 docs e hfngd Ay
(Rupees Twenty Three Lakhs Thirty Four Thousand Sixty Seven Only) as on ""FT!| U1, 2013 anll.‘] re;ecte:_:l.‘- sturned/not attendad 1':' due to deficiency in the Sr. | Customer | Customer Name Branch / Location Sr. | Customer | Customer Name Branch / Location
, " bt documentsiprocesslor otherwize, Sharaholders are requéred to submil all necessary No D No ID
J0-MAY-2025 within 60 days fram the date of receipt of the said notice vide Loan documents as mentioned in the aforesaid Circular to Company's RTA, Skyline Financial : " T e e 59' “08221513 ] RAJDEEP SINGH SreaSi
Number 102_105787_2021_27 1. Services Private Limited ai D-153/A, 1" Floor, Okhla Industrial Area, Phasze-l, mbala-Ambaa Irsa-oirsa
) , . | New Delhi-110020 heloline no. 011-40450193 to 197 or send an email al 2 1101707270 | RANJOT SINGH Yamuna Nagar-Yamuna Nagar 60 1108697703 | SAHIL Rohtak-Rohtak
The barrower/Guarantor having failed to repay the amount, notice is heraby given oW ! gipline. no : 7| Of-RARE. AN SAL, A 3 [101722071 | SAHIL PARKASH Raipur Viran-Raipur Viran 61 [108732522 | CHANCHAL Hisar-Hisar
tor the borrower and the public in general thal the undersigned has taken parveeniskylinera.com or the Lompany &t complhanceoficerfperiectpac.com, The — —— —
v } i ; Securities so transfarred shall be mandatorily credited only in dematerialzed mode and 4 1101754334 | SEEMA RANI Raipur Viran-Raipur Viran 62 (108878196 | BABITA Hisar-Hisar
possession of the properly descnbad herein balow in exercise of powers conferred At : Y 11 GRMEEMENE T 0
on him under sub-section (4) of Section 13 of Act read with Rule 8 ofthe Security | 1 seee ooe oot b transfemediiien marked/pledged during the said lock-in period. Far 6 [102362405 | HARPAL SINGH Indergarh-Indergarh 64 |108983763 | ASHISH Hisar-Hisar
Imerest{cnforcement) Rules, 2002-:0n thisthe 061k ay of May, 2026 charily with reqard to applicability of this window, below matrix inay be referred lo: 7 102398956 | SHAKTI SINGH Kurukshetra-Kurukshetra 65 (109008548 | JATIN | Hisar-Hisar
The borroweer in particelar and the public in general s heraby cautionad not to deal Execution Date of  |Lodged for transfer | Original Security Eligibia t2 fodge 1 8 (102400359 | RAJBALA Hisar-Hisar 66 |109047502 | BHOLA Yamuna Nagar-Yamuna Nagar
with the property and any dealings with the property will ba subject to the charge of Transfer Dead before April 01, 20197 Cerificate Available? {the curant window? 9 ]102417049 | JASBIR_ KUMAR Raipur Viran-Raipur Viran 67 109190659 | PREETI Pehowa-Pehowa
“EFL* for an ameunt of being As.23,34, 067/ (Rupees Twenty Three Lakhs Thirty AT 20l 8 o v 10 [102724169 | SHIVANSH GOEL Ambala-Ambala 68 |109265068 | PRADEEP Sonipat-Sonipat
Four Thousand Sixty Seven Only) as on 30-MAY-2025. ! {it is fresh lodgemaent) 11 (102805371 | HEENA Hisar-Hisar 69 109266794 | POOJA RANI Hisar-Hisar _
The attention of the Borrower is invited to provisions of sub-section (BY of section i 1 Yes Yas v 20282303 TS R e AR s 10a s RG] L AN E RS Panipat-Ranipal
bt gy Shehs e i s Before April 01, 2013} (it was rejected 13 |102828692 | PARVINDER KAUR Yamuna Nagar-Yamuna Nagar 71 (109321792 | VIKRANT Sonipat-Sonipat
il e it 4t e el _ retumed eariier) 14 102838052 | SURENDER Hisar-Hisar 72 [101983460 | SUNIL KUMAR KHURANA Pehowa-Pehowa
DESCRIPTION OF IMMOVABLE PROPERTIES IS AS UNDER:- Befc-*eﬁ-pr!l 01, 2019 s No X 15 1102910230 | VIKRAM SINGH Karnal-Karnal 73 1102054645 | MANISH KUMAR Raipur Viran-Raipur Viran
ALL THAT PIECE AND PARCEL OF IMMOVEAELE PROPERTY BEARING HOUSE Before Apnl 01, 2013 Mo __No X 16 |103192937 | TARJIT SINGH Karnal-Karnal 74 (102124822 | DEEPAK SAINI nguna} Nagar-Yamuna Nagar
BEARING NO_ 4 ALREA ADMEASURING 20 50, YARDS, COMPRISED IN KHASRA Fusther, the following cases will not be considered under the window for processng, 17 1103601456 | SUBHASH CHANDER Pehowa-Pehowa 75 1102205777 | RAJU Hisar-Hisar
NO. 952 SITUATED AT RAJ NAGAR COLONY. VILLAGE BEHTA HAZIPUR LONI| + Cases involving disputes between transfieror and transferea. 18 1103628360 | SUNNY TUTEJA _ Karr}aI-Karne')I 76 102222861 | RITU RAJ Is '_Hisar-H?sar
DISTT GAZIABAD, UTTAR PRADESH. BOUNDARY OF THE AFORESAID * Shares which have been fransferred fo Invesior Education and Profection Fund ("IEPF) 19 1103649278 | MAHENDER KUMAR Panipat-Panipat 77 1102314427 | DEEPAK BISHNOI Hisar-Hisar
UTHER; TUOWRRBZEAST: A0A, TUWARBS WES T PEUT-GTHRER. Sd/- i For Perfectins Linited 22 184923358 VIPIN KUMALIi oraDera 88 183361223 DHARAM UVEER Fisar Hiar
Place : GAZIABAD _Authorised Officer| | Place : New Delhi Nidlhi 23 104984939 | RAVI KUMAR Pehowa-Pehowa 81 |103882692 | ABHISHEK Hisar-Hisar
Date: 06-05-2026 For Elecironica Finance Limited| | Dats : 07.05.2026 Company Secretary 24 [105046378 | KARNAIL SINGH Pehowa-Pehowa 82 |104453373 | AMIT KUMAR Hisar-Hisar
25 (105188001 | VIKAS SAINI Dera-Dera 83 104495552 | SHAMSHER Hisar-Hisar
- = 26 1105221938 | SONIA Raipur Viran-Raipur Viran 84 104540311 | KULWANT KAUR Yamuna Nagar-Yamuna Nagar
K Portuart 1o Fuls 53 of Conparts BHARAT SEATS LIMITED 27 (105562866 | KIRAN SHRIVASTAV Panipat-Panipat 85 [104950764 | OZA CHANDRAKANT Rohtak-Rohtak
o "“"'"-"’I’F"”"T:'-"f':hir":‘-:j HE'::'! CIN: L34300DL1986PLC023540 28 (105609537 | SUMIT KUMAR Panipat-Panipat 86 (105099206 | MOHIT SHARMA Hisar-Hisar
ertisgment i be publs NS gapar — —
for the change In Registered Offoe af the Regd. Office : 1, Nelson Mandela Road, Vasant Kunj, New Delhi- 110070 29 [105610566 | PHULMA DEVI Hisar-Hisar______ 87 (106016851 | SUNIL SAINI Hisar-Hisar
EEl:l}gﬂﬂpénTﬁfl{Eri:ré:;;::.E‘EQD;E-:?;EE;HI WEBSITE: www.bharatseats.com; E-mail: seats@bharatseats.net Phone: +91 9643339870-74 2(1) 182?323;2 '_?gg:g COYALA Ealpurt\/gan'-RaglpurVwan gg 182;22??; gg';’\o‘/E — ﬁrnballjl'-AmbaIa
REGIONAL DIRECTOR, NORTHERN STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 T Si’“’r;"apgi'm:”'pa T SR SiIrS:ar-Silfsaar
REGION, DIRECTORATE-, NEW DELHI - = =
in he mafler of sub-sechan & of section 13 of (Rs. in lakhs except per share data) 33 |106335644 | PARSHANT Yamuna Nagar-Yamuna Nagar 91 [106789184 | SONU DEVI Panipat-Panipat
b i 5 of Rl 30 o the ot sl. Particulars Quarter ended Year Ended 34 |106473677 | RAVINDER Rohtak-Rohtak 92 106875122 | MOHIT Hisar-Hisar
E'ﬂ':ﬂrliﬂri‘:iﬂﬁl‘lfhﬂulﬂi 14 No. 31.03.2026 | 31.12.2025 | 31.03.2025 | 31.03.2026 | 31.03.2025 35 [106488251 | MONIKA Pehowa-Pehowa 93 107302012 | SANDEEP BHANOT Hisar-Hisar
T ke . . . . . 36 | 106694218 | RAJAT Panipat-Panipat 94 107336471 | JITENDER KUMAR Panipat-Panipat
WS NAVRATAN AGRO.CRGANIC PRIVATE LIMTED , (Audited) |(Unaudited)| (Audited) | (Audited) | (Audited) 37 [106751457 | AMRITA Hisar-Hisar 95 107564490 | AARIF Panipat-Panipat
DHEU;'I:" :;51.;|5|_ _E.L-Etj.?uEam!:;‘FK:-JasﬁrﬂE_luEEg.ﬂlhDl:ll:ih- Total Income from Operatlons 57,48511 49,19567 =| 39,41942 195,62338 129,24104 38 1106778434 | AMIT KUMAR Hisar-Hisar 96 1107808328 | ABHISHEK Hisar-Hisar
110065 . 2 | Net Profit for the period (before Tax, Exceptional and/or 39 [106875013 | ANSHIKA Yamuna Nagar-Yamuna Nagar 97 (107898236 | RENU DEVI Rohtak-Rohtak
Motics is heretiy giveri o General Pubilc that e Extraordinary items) 1,851.71| 148269 | 151319 | 589763 | 4,389.61 40 (106881792 | BALKRISHAN MALHOTRA | Panipat-Panipat 98 107944443 | DEEPAK BHOLA Panipat-Panipat
Efl.:n Br':'fﬁ;a?rEuF‘E‘IErEFEmL:!Iﬂf:jfgj:%gﬁﬁ"ﬁg";ﬂﬂ 3 | Net Profit for the period before tax(after Exceptional and/or 41 [107337130 | PUNIT SHARMA Sirsa-Sirsa 99 1108013111 | JINDA Panipat-Panipat
G.?mpl.idr:luﬁ ﬂ;l 2013, seeking confirmalion |_i-?l Extraordinary items) 1,851.71 | 1,34532 | 151319 | 5,760.26 | 4,389.61 42 |107337283 | IRFAN 5 Yamuna Nagar-Yamuna Nagar 100{108359313 glRAN YADAV Ambala-Ambala
alleraticn of Memorandum of Association o - : ; 43 1107370235 | LALIT SHARMA Rohtak-Rohtak 101{108430609 | SUNITA Hisar-Hisar
comoany in term of specal resclution nassed at 4 | Net Profit for the period after tax (after Exceptional and/or
SRR | | o s smon| v |z s | S e OO { eyt | |18 S O
[ ol b Ham ] s . \ . - _
E;TE;}%:.'"'{-._,,irtﬁt,fﬂf” e fom “Katignall | 5 | Total Comprehensive Income for the period [Comprising 46 107621829 | SUMAN Rohtak-Rohtak 104( 108994174 | VEDPAL Ambala-Ambala
Jurisdiction of Registrar of Companies, Delhi- Profit for the period (after tax) and Other Comprehensive 47 |107630468 | NIRMALA DEVI Panipat-Panipat 105(109232807 | PUNEET KAUSHIK Hisar-Hisar
BhecBbebilinal oxls 08 iy e nicome afier tay) 1316.77) 97424 ] 115649 ] 420152] 3.275.03 48 [107703190 | DEEPANSHU Rohtak-Rohtak 106(109299651 | ANKIT KHATRI Sonipat-Sonipat
by the propased change of the Regestered Offics 6 | Equity Share Capital 1,256.00 | 1,256.00 | 1,256.00 | 1,256.00 | 1,256.00 49 [107797695 | MAMTA Panipat-Panipat 107[102695977 | CHIRAG Hisar-Hisar
EITII;LI; x mﬁ:& '3“:1 ;:ﬁh ¢|ml{||?:gl1ll1::&:; Other Equity as shown in the Audited Balance Sheet of the year - - - | 21,709.99 | 18,199.27 50 107832939 | TOYAB Yamuna Nagar-Yamuna Nagar 108[102701395 | VISHNU Hisar-Hisar
?gg;i‘;r;;‘;‘gﬂg{:?rﬂ;;ﬂ?Uijg;lﬂ;l?r;gﬁrﬁﬁﬁ Eamings Per Share (of Rs. 2/- each) 51 1107849592 | JAGDISH SINGH Panipat-Panipat 109(106042655 | AJAY SINGH H!sar-H!sar
gtk sab et e | | forcontning and dsooninued oporeons) (B, 55 107565058 | PRIVANRR e i T 1078588 | NEELAY KUMAR RoneicRonak
F.ll_'l raunas 41 appas) II:II"I_ EO Ie Regiona : | -MAl -
R Pl et L the (a) Basic (Rs.) 2.1 1.58 1.81 6.12 5.21 54 [107979598 | RITU Panipat-Panipat 112|107452054 | JOGINDER SINGH Panipat-Panipat
Antyadaya Bhawan CGO Comples, New Dalk- (2) Diluted (Rs.) 2.1 158 1.81 6.72 5.21 55 [108164634 | NIRMAL Kamal-Karnal 113]107579847 | NISHA Yamuna Nagar-Yamuna Nagar
Do iy Ecuresn da)s from 1 dats off [ Notes: 56 |108184900 | SATPAL SHARMA Kurukshetra-Kurukshetra 114] 108719151 | MANDEEP Hisar-Hisar
k picant Company at 25 Registered Cifice 81 the a) The above is an extract of the detailed format of Quarterly/ Year Ended Results filed with the Stock Exchange under Regulation 33 of 57 [108348815 | NARESH Hisar-Hisar 115[{104972766 | SANDEEP KUMAR Hisar-Hisar
E'd'j’ErfE m:ﬁ:ﬁ:?;;::ﬂrmﬂ e the SEBI (Listing obligations and Disclosure Requirements). Regulations, 2015. The full format of the Quarterly Financial Results are 58 (108365083 | REJI ANIL Hisar-Hisar 116[105928044 | SUNIL TARA CHAND Hisar-Hisar
E;Tt of Kadash South Dalk-110065 available on the websites of the Stock Exchange(s), www.bseindia.com, www.nseindia.com and on the Company's website . L , . , , . . . ,
For and o banall of apglican "www.bharatseats.com’ By way of this publication, the concerned Borrowers/Pledgers’/ legal heirs / representatives / successors / nominees are hereby given final notice and last opportunity to
Wavratan Agro-Organic Privale L"-Ié!gl;l b) The above financial results of Bharat Seats Limited ("the Company") have been prepared in accordance with Indian Accounting pay the facility recalled gmount in full, ywth all mteregt and charges forthwith on or before the scheduled auction date falllrjg whlch the ngellery will be auctioned.
deve prosagys (AR Pradeep Fanl) Standards (Ind-AS) as prescribed under section 133 of the Companies Act, 2013 read with Rule 3 of the Companies (Indian Accounting Th(la 2§nklzreser¥es the ”Qtlht tc; sell tf;e 't:m; not e;rL:ctloned O?tt:e sch;adu/le? aUC'[IfOI’](Td di;es ffn r?[rr:y sul?[fseqlljpenr’;dlay(s) V"_'trlcr’]Ut prlct).r notlc(;a by otf;er moiis"dOf Sﬁlﬁ
Lt L Standards) Rules, 2015 as amended. including E-auction, private sale etc./and change the venue of the auction / place of sale without further notice. Participation in the auction and acceptance of bids sha
i ¢) The above financial results have been reviewed by the Audit Committee and approved by the Board of Directors at their meeting held pe atthe gole Q|scret|on of DCB Bank. DCB Bank Ltd.. has the authonty to remove account(s) / change the auction date(s) without any prior notice. Itis reiterated this is the
on May 06, 2026. final public notice to the borrowers and no further notice shall be given for auction of the ornaments subsequent to the above
Forand on behalf of the Board of Directors Please note that the auction shall be on an “as is where is basis”, “as is what is basis”, “whatever there is basis” and “no recourse basis” and DCB Bank shall not be
Sd/- responsible and liable in any manner for any claims, disputes, objections related to the Jewellery or the auction thereof.
Place: Gurugram (ROHIT RELAN) idlth od Of
. H ' ' uthorise icer
Date: May 06,2026 Chairman and Managing Director Date: 08.05.2026 DCB Bank Limited

epaper.financialexpress.mn‘. .
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Regd. Office: Muthoot Centre, TC No 27/3022, Punnen Road,
Thiruvananthapuram, Kerala, India - 695001. CIN :

70, el 3 i : : T J E:g U65929KL1997PLC011518, Ph: +91 471 4911400, 2331427.
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wl) s, 2013 W) AR 13 @ A T s .06.
W {4} 3 ET () o A A At R Fem R B B AR Hla'ﬂilq” T 3l faim ® 3 Fmior st All other 6 months tenure gold loans up to 30.09.2025 and EMI gold loans due up
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searaitfive &) o aifirgrer e & e &, fgfrengorey oo gafftr finfr oftetafied oo sl e e sfifrs, sooe (oce s B aftrfa | | foer qulig miafan el dae di-n Auction Date: 10.06.2026 - DEHRADUN DISTRICT - DEHRADUN-GANDHI
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e i 06.05.2008 T P kil T:T'f‘,,ﬂ T WU S AT T T e g w2 wei it s g i og o 4086001572. Auction Date: 10.06.2026 - HARIDWAR DISTRICT - JWALAPUR-
Py & Ol / IV e TSI o SEET WA S @ e e o e b fire v R o # e e @ g Adm | | TS0 7 s =) ffq:}..‘t i "L,,T'”],'hi Pafem okt sffrer, ok o fa, aeddt afRPro & et @ st R o007 HARIDWAR: 2981001011, 2981001144, 2981001198, 2981001227, 2981001234,
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